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CENTRAL ADP]N1STRATIVE TRIBUNAL 	- 
CALCUTtA BENCH 

* 	 No.t1A.28 of 1999 
(O.A.1346 of 1997) 

Date or Order ; 12.8.1999 

Present : Henble 1'r.D.Purkayastha, Judicial Pnb.r. 

Honble P.G.S. P1ngi. Administrative Pnber. 

SLJJIT KU(R DAS 

t18. 

UNIW tT INDIA & ORS. 
(ALL INDIA RADIO 

For the applicant ; Nr.Samir Ghosh, counsel. 

for' the respondents; Nrs.Kanika Banarjee, counsel. 

ORD ER 

D.Purkayasthii, J. p 

I. 

Heard ld.cuuneel for the applicant on this application 

where the applicanthas sought for an interim order of 

injunction restraining the respondents from giving effect 

to the lettet dated 23.12.1998 which is a letter for interviea 

a 8 C on ta in ad in ann a xu r e 

We find that by the order dated 11.9.1997 (annaxure 'X 

to the application), this Tribunal passed an Interim order 

to the effect that any appointment of respond.nt n.s.8 and 9 

and any confirmation of respondent no.7 to their respective 

posts in questiont shall abid, by the result of the O.A. In 

view of the order dated 11,991997s- we find no justification to 

issued further interim order as sought for in this MIA. 

The case of the applicant will abide by the result of 

the O.A. 

4 	A•  stands disposed of. No order is nde 'as to costs. 
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(G.S.Maingi) 	 (D.Purk'ayastha) 
Administrative Pnber . 	 Judicial Pleivber 

r.s. 


